_ IN THE CENILAL ADMINISTIATIVE THIBUNAL ,
ERINSITPAL B:ILH, FEW DELHI .
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Fegn.No.0A 1081/89 Date of decision:23,03.1992,

Shri A.K. Minocha ‘ | ssenpplicant
Vs,
J WO - | | .« Re5pondents

For the Applicant :  vee3hii P.P. Khurana,
- Counsel .
For the Respondents - + s s NODE
CORAM;
%, THE HON'BLE MK, FP,K., KARTHA, ViC:t CHHIRNMA(J)
THE HON'BLE ME. A.3, GORTHI, RDMLnIoimhLLVE e BER.
1. Jhether Repoxters of local papers may be alloed

to 'see the Judgment?y,,
2 'Io be refexred to the Reporters or not? > fvo

JUDCHE NT(OBAL)

(of the Bench delivered by Hon'ble Shri P.k.
Kartha, Vice Chairmen(J))

Heard thg.learned counsel of the applicant., The
‘?k' ‘applicant has filedfthis applicatian being agorlcved Qy his
noneregularic on.to the post of Commercial InSpector.
The learned counssl for‘the_applic3nt.sﬁates that the
applicaﬁtvhas been considered by the respondents fo;v
regulariéiﬁnaﬁd ﬂhat the'pendency of the present application is‘
standing in thé way of the respondents in pas;ing the

necessary order. In view of this, he craves leave to
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withdrdw the present application with liberty to file
a fresh application on the seme cause of action if he
still feels aggrieved. Accordingly, after heariné the
learned counsel of the applicaﬁt;,the applicant is allowed
to withdraw the application with liberty to file a fresh
. application on the same cause of action in accordance_ﬁith’
‘law, if so advised.
‘There will be no order as to costs,
P
(A.B., GORTH[) (P.K. KARTHA)
MEMBER(A) - VICE CHAIRMAN(J)
23.,03.1992 23.03.1992
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